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CENTRAL. All~INJSTRAllVE fl:!l~UNAL 

ALL AHAB JO B ENGH 

ORI~INAL APPLICATION No.181/2002 

ALLAHABIO, nus ras zcra FEBIDARY, 2C02., . .. - - . 

'. 

HON' BLE Mr. RAFIQ UDDIN JUDICIAL MEMBER •• 
I ... 

M. P. Saxena, - 
. .s/ o Sri L.J. Saxena, · 

, ·. ·-Retd~ .Uriver Gr.A ( El ectricial), 
· C/o Jinrisb Sahai Bhatnagar, 

B/ o House No. J:5/XJ, Chaupal House; 
Barai street, Al.igarh. •• • , 

(By_Advocate Shri K.S. Saxena) 

versus - 

Applicant 

\ 
1. The Union of India, 
through General Manag-er, 
Northern Railway, 
Baroda House, f'Jew Diel bi. 

2. The Oiivisional Railway Man~er,- 
Nortbern Railway, f: 
All ah ab ad. • •• 1 

} 

{By Advocate Shri A. K.: G_apr) · 

11 

Respondents 

.. ., 
oroER - ( ORAL) -- 

• 
Hon' bl e Mr •. Raf ig U?din - Jl!..l. 

' Shr:i' 'K. S. ·Saxena for the applicant and ,Sbri· A. K. 

Gaur for the respondents. 
I 

J 
·2·. Hear~ counsel. · The o. ,A. iS being disposed of at the 
admission stage with the consent of both the pa.rtieS. 

-, 

I, 

3. The applicant who retired as Driver Gr.A {Elect}ical), 

from Northern Railway, ,Allahabad, has approached this 

Tribunal in the 2nd round of. litigation ~ for 

set~ing aside the impugned letter dated 29.6.2001, 

annexed as Annexure-1 to thiS 0. -A. and for iSSuing 
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- directions to the respondents to tre~t the period fran . 
,29.1.1992 to 16.8.1992 as spent on duty and to pay full 

amount for 240 days of LAP; encashiiient of leave. 
I 

4. It may be stated that the epp.l Lcarrt in o. A. No. 

;; 

402/4001, bad also sought the sane relief which was 

dispose~ of vide order dated l7.4~2CX)l with the.following 
'· 

dire ct ions: 

"In· case the applicant makes a fresh 
representation within 2 weeks, the s an e . 

. be decided by the_ competent ~uthori ty in 
respondent establist:mient within 3 months, 
thereafter, and pass order in accordance 
with rules and circumstances of the case. 
'No order as tq costs." _ 

5. Now, the respondent office has examined the case of 
.! 

the appl ic~nt afresh '.iide,;impu'gned order dated 29.6.2001, 

Annexure-1, stating .tbat the applicant did not submit any, 
fresh · · 

Lrepresentat ion as direc;ted by this . Tribunal. Hos eve r, 

the representation .fs ericl os-ed with the o. A. a~ Annexure-1 

was- considered by the, canpetent,_.authority and it was found 
&")tJ-b . 

that during the year A4 days LAP Ln .his credit in his leave 
/1 

account. 
, I 

6. The learned counsel for the applicant has however; 

·submitted that a detailed representation was duly submitted 
I 

by the applicant which,was sent by Registered Post on 

·27.4.2001, a copy of which has been annex~d.as Annexure-3 

to this o. A. which was not considered by the respondents. 
. ' 

There<fqre, directions may be issued to the resp€>'ndents to 

consider biS aforesaid representation and pass suitable order 

7. . Toe -a.A. -is accordingly disposed w~th the direction 
. 
to the ccmpetent authority to reconsider the case of the 
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ipplicant in the light of his representation dated 

f7.4.2001, Annexure-3 and to pass appropriate orders 
• 
within a period of 2 months f ram the date of communication 

of this order. To avoid delay, it iS also provided that 

the applicant would enclose a copy of the aforesaid 

representation along with this order for ready reference. 

No costs. 

\d~~r/\-/ 
MBV1B ER(JUDI CIAL) 

psp, 


